22.05.2020. CC No. 13674/2016
U/s 138 N1 Act

Present: Counsel for accused.

lmad alongwith relevant file be called

Let concerned Ah

before the Ld. Duty MM on 26.05.2020.
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22.05.2020. CC No. 13676/2016
U/s 138 NI Act

Present: Counsel for accused.

Let concerned Ahlmad alongwith relevant file be called

before the Ld. Duty MM on 26.05.2020.

Scanned with CamScanner



22.05.2020. CC No. 13675/2016
U/s 138 NI Act

Present: Counsel for accused.
Let concerned Ahlmad alongwith relevant file be called

before the Ld. Duty MM on 26.05.2020.
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22.05.2020. CC No. 13677/2016

U/s 138 NI Act

Present: Counsel for accused.

Let concerned Ahlmad alongwith relevant file be called
before the Ld. Duty MM on 26.05.2020.

]
(KISHOR KUMAR)
DMM WEST/THC
t 3205.2020
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22.05.2020. CC No. 5504/2017
U/s 138 NI Act

Present: Counsel for accused.

Let concerned Ahlmad alongwith relevant file be called

before the Ld. Duty MM on 26.05.2020.

Scanned with CamScanner



22.05.2020. CC No. 5299/16
U/s 138 NI Act

Present: Counsel for accused.

Let concerned Ahlmad alo the Ld.

ngwith relevant file be called before

Duty MM on 27.05.2020.
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22.05.2020. CC No. 2717/20
U/s 138 NI Act

Present: Counsel for accused.
Let concerned Ahlmad alongwith relevant file be called before the Ld

K,SH/G@,Q/U AR)
ANWESTZFHC

74

Duty MM on 27.05.2020.
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22.05.2020. CC No. 12682/2016
U/s 138 NI Act

Present: Counsel for accused.
Let concerned Ahlmad alongwith relevant file be called before the Ld.
Duty MM on 27.05.2020.
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'-/
22.05.2020. CC No. 86282016
U/s 138 NI Act
Present: Counsel for accused.

Let concerned Ahlmad alongwith relevant file be called before the 1.d.
Duty MM on 27.05.2020.

N
(KISHOR KUMAR)
" DMM/WESFTHC
[ (22052020
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22.05.2020. CC No. 12681/2016
U/s 138 NI Act

Present: Counsel for accused.

Let concerned Ahlmad alongwith relevant file be called before the Ld.

Duty MM on 27.05.2020.
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22.05.2020. CC No. 12638/2016
U/s 138 NI Act

Present: Counsel for accused.

Let concerned Ahlmad alongwith relevant file be called before the Ld.

Duty MM on 27.05.2020.
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ur/‘
22.05.2020. CC No. 12686/2016
U/s 138 NI Act
Present: Counsel for accused.

Let concerned Ahlmad alongwith relevant file be called before the Ld.

Duty MM on 27.05.2020.
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CC No. 12684/2016

22.05.2020.
U/s 138 NI Act

Present: Counsel for accused.

Let concerned Ahlmad alongwith relevant file be called before the Ld.

Duty MM on 27.05.2020.

” \

(KISHOR KUMAR)
DMM/WEST/ THC
/22052020
| 1
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e FIR No. 009366/20

PS Tilak Nagar
State Vs. Aftaab & Ors

22.05.2020

Fresh charge-sheet fiied.

Present: Ld. APP for the State.
Both accused are stated to be in JC.

|0 Jaibir Singh in person.

Put up the case before concerned court on 08.06.2020.
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Present: Ld. APP for the State.
* Applicant RajeeVv in person.
This 1s an application for return of jama talashi moved
by the applicant RajeeV.
Heard. Report of 10 perused. in view of report of 10, the
~ jama talashi be released tc the applicant as per persona\ search
memo after dué verification of identity and against proper receipt.

Copy of this order be given dasti.
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FIR No. 0279/20
PS Punjabi Bagh

22.05.2020
il heannd regpration

This is an application (or release of fhes veh

NO. DL-8CAQ-4451 0N superdart.

Present. Ld. APP for the State,
Applicant [ owner in persor.

yehicle hearing No. bl

This is an application seeking release of
| by the 10 e

8CAQ-4451 on superdari. Reply to the application hao been filee

is perused.

Heard.
Keeping in view the report of 10 and law [aid down 1y Hon'ble High
Court of Delhi in casc titled as Manjit singh Vs. state; Crl. .4, No. 1605512017

wherein inter-alia the law laid down hy Hon'ble supreme Court of India in ot

titled as sunderbhai Ambalal Desai and c.M, Mudaliar s, State of Gujrm;(zf}f)’/.)

10 SSC 283 has heen reiterated, accordingly, 10 as well as SHO PS punjabi Bagh

are directed as under :

(i) to release the ahove mentione
aforesaid vehicle suhject to pre
mentioned vehicle against the indemnity hond of RS. 9,00,000/-

(ii) take photographs of above mentioned vehicle from all possible angles including

d vehicle to the applicant / registered ovner of the

paring detailed proper panchnama of above

engine number and chasis number and file the same alongwith charge sheet,

(iii) to get panchnama and photographs of ahove mentioned vehicle attested and

countersigned hy complainant/affected party a5 well as by the applicant and 10,
Application moved by applicant stands disposed of accordingly. 10

are directed to do the needful within seven days from today and to fil

report. Copy of this order be given dasti.
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FIR No 554/20

PS Punjaby Bagh

State Vs Not know
u/s 188/269 IPC & 3 The Epidemic Diseases Act

22.05.2020

This is an application for release of the vehicle on superda

Present: Ld. APP for the State.

Ld. Counsel for applicant/owner

This is an application seekind release of
no.UP32 DN-7923 on superdari. Reply 10 the apphcation |
the 10. Same is perused.

Heard.

Keeping in view th
High Court of Delhiin case utled as N
16055/2013 wherein inter-aha the law lad down by !
Court of India In case ttled as Suncerbha Ambalal O
Mudaliar Vs. State of Guyrat.(2002) 10 SSC 283 has
accordingly, 10 as well as SHO PS concerncd are Girectes
(i) to release the above mentioned veicic 1o the app!
owner of the aforesaid vehicle subject 10 prepanng
panchnama of above mentioned vehicie against the
8,00,000/-,

(i) take photographs of
including engine number and chassi

charge sheet,
(i) to get panchnama
attested and countersigned by complainanvatie

applicant and 10.

Lnd

L S
) &4

(} f(‘[)()ﬂ ‘)? l(j o-‘n(! ‘u]'l‘n
Aan Singh Vs

T8,

]

above mentoned vehcle rom a
s number and hie UK

§y
.

and photographs of above
cled party

Application moved by applicant stands disposed o
anq SHO are directed to do the needful within seven da’
to file compliance report. Copy of this order be given das!

r
v

e

1897

chicle bearng
S !‘_.“»"‘ t';-‘(% t\‘l'

YUY t‘, 4 Hon ’:\“‘
Cit MA NO

y hie WIpreme

a and C M

vyl s ity "‘u‘.‘
y UNGeT
nt | registered

otasked  proper

ty bond of 1S

'.'_-:)',. :l-'\"!!“,

ime alongeat
nwoned venhic

well as by U

cordingly
rom today

KISHG SUNAR
DA ST THC

-

-~
/

22.05-2020
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FIR No. 111/20
PS Paschim Vihar West
State Vs. Aman @ Kaala

22.05.2020

This is an application moved by 10 Sl Ritu Raj, PS
Paschim Vihar West seeking permission to interrogate accused

Aman @ Kaala S/o Dara Singn in Tihar Jail.

Present: Ld. APP for the State.
IO in person.

It is stated by 10 that accused is in judicial custody in
some other case FIR NO. 406/20 PS Paschim Vihar East and he
wants to interrogate the accused in jail and arrest him as per law.

Heard. Allowed.

Concerned Jail Superintendent is directed to allow the 10
to interrogate the accused in jail and to arrest him as per law.

In case 10 arrest the accused concerned jail
superintendent is directed to produce the accused before the court
within 24 hours.

Copy of this order be given dasti to the 10 concerned.

Application is accordingly disposed off.
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FIR No0.375/2020

PS Paschim Vihar West
State Vs. Not known
U/s 188 IPC

22.05.2020

This is an application for release of the vehicle on superdari.

Ld. APP for the State.

Present:
Applicant/owner in person.

This is an application seeking release of vehicle b'earing
No.DL5SBG-5354 on superdari. Reply to the application has been filed by

the 10. Same is perused.
Heard.
iaw laid down by Hon'ble

Keeping in view the report of 10 and
High Court of Delhi in case titled as Manijit Singh Vs. State; Crl. M.A. No.
16055/2013 wherein inter-alia the law laid down by Hon'ble Supreme
Court of India in case titled as Sunderbhali Ambalal Desai and C.M.
Mudaliar Vs. State of Guijrat;(2002) 10 SSC 283 has been reiterated,

accordingly, 10 as well as SHO PS concerned are directed as under :
(i) to release the above mentioned vehicle to the applicant / registered

owner of the aforesaid vehicle subject to preparing detailed proper
panchnama of above mentioned vehicle against the indemnity bond of Rs.

10,000/-,

(i) take photographs of above mentioned vehicle from all possible angles
including engine number and chassis number and file the same alongwith
charge sheet,

(ii) to get panchnama and photographs of above mentioned vehicle
attested and countersigned by complainant/affected party as well as hy the

applicant and |O.

Application moved by applicant stands disposed of accordingly. 10

anq SHO are directed to do the needful within seven days from today and
to file compliance report. Copy of this order be given dasti.
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— ~ N >y \‘
)
FIR N0.201/2U1L%
Y DS Armand Darfyat
=S AN O al Uit
Qeate VS Shekhar
N te S ~ e - -
~~ 3 \\: = &
- &\
. o s D& ~
lh(': - L‘HA-; 1 ie e fabar s comline o ~etrnrs Py tha & sarntansSont
applicaton IS again a<en up sSeaexing qirecuon 0 e SUlc SR
‘JAI T
il tnraelacace A mmmiicad Ann Aams Qo o
O I 10 reiease e accused/appicant ohexkna
cant (N £ +  a
age [ ~ - ~ hp=24
resent INOnNe 101 tne State.
1 £ \
e *r Y Icant oS o0
Ld ounsel 1or appiicantvaccused.
C : ~
" . ~
1 — -~ N~~~ cOon \Whe -
it A A ~r that s Ics 3 = \ ~
Ld. Counsel states at Bar that appicantacCused ofc

Khem Chand has been earlier granted bail in case FIR N0 boovir U

308/34 IPC PS Anand Parbat. He has filed the photocopy of the bail ord

dated 20.05.2020 passed in case FIR No. 201/2018 PS Anand Fardat u's
324/326 IPC wherein Ld. Sessions Court has enlarged e

applicant/accused Shekhar on bail. It is further submitted by Ld. Couns
for applicant/accused that consequent to order da

FIR N0.201/19 PS Anand Parbat. bail bond and surety bond 0! acCusex
has been furnished and the same were accepted but sull ihe
applicant/accused has not been released from jail.

Upon this, for today report was summoned from the
concerned Jail Superintendent, Central Jail No. 1, Tihar, New Delhi 1t 1S
replied by him that accused is detained in case No0.62/2017
Parbat u/s 308/34 IPC.

Heard. Perused.

Since applicant/accused Shekhar s/o Khem Chand is on bail
in case FIR No. 201/2018 PS Anand Parbat u/s 324/326 IPC and case FIR
N0.62/2017 PS Anand Parbat u/s 308/34 IPC, he be not detained in both

above said case FIRs, if not wanted in any gther case.

Application stands disposed off accordingly. Copy of this or

ERtE

'/

b : i ,
€ sent to concerned Jail Superintendent for necessary compliances

-~

J

Copy of this order be given dasti as prayed for.
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FIR No. 541/20
PS Paschim Vihar West
State Vs. Rahul

22.05.2020

Present:  None for the State.
Accused/applicant Rahul in pe
Chand Yadav.
|0 ASI Mahavir Singh in person.

rgon with Ld. Counsel Sh. salekh

IO has moved application for interrogation and arrest  of

applicant/ accused.

Heard.
O is granted permission 10 interrogate the accused for 20

minutes.

At 03.30 PM

Present:  Ld. APP for the State.
Accused produced after interrogation and arrest.
|0 ASI Mahavir Singh with SI Chander Shekhar Ycgi in person.
Sh. Salekh Chand Yadav, Ld. Coqnse‘ for accused.

At this stage, Sl Chander Shel/har Yogi has moved an

application for 1 day PC remand of accused.

Heard. Considered.

In view of the contents contained in the application, accused is
remanded to PC till 23.05.2020. IO is directed to get the accused medically
~ examined before taking to PC and before next production.
Application is accordingly disposed off.

KIS
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FIR No. 548/20
PS Paschim Vihar West

22.05.2020
This is an application for release of the

RJ-18PA-9772 on superdari.

vehicle bearing registration No.

Present: None for State.
Applicant / owner in person. _
Sh. Pranay Abhishek Ld. Counsel for applicant.

This is an application seeking release of vehicle bearing no. RJ-18PA-

9772 on superdari. Reply to the application has been filed by the 10. Same IS

perused.

Heard.
Keeping in view the report of 10 and law laid down by Hon'ble High

Court of Delhi in case titled as Manijit Singh Vs. State; Crl. M.A. No. 16055/2013
wherein inter-alia the law laid down by Hon'ble Supreme Court of India in case titled
as Sunderbhai Ambalal Desai and C.M. Mudaliar Vs. State of Gujrat;(2002) 10 SSC
283 has been reiterated, accordingly, 10 as weli'as SHO PS Paschim Vihar West
are directed as under : ' ‘

(i) to release the above mentioned vehicle to the applicant / registered owner of the
aforesaid vehicle subject to preparing detailed proper panchnama of above

entioned vehicle against the indemnity bond of Rs. 26,00,000/- -

) take photographs of above mentioned vehicle from all possible angles including

fengine number and chasis number and file the same alongwith charge sheet,

(i) to get panchnama and photographs of above mentioned vehicle attested and

countersigned by complainant/affected party as well as by the applicant and 10.
Application moved by applicant stands disposed of accordingly. 10 and

SHO are directed to do the needful within seven days from today and to file

compliance report. Copy of this order be given dasti.
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FIR No. 395/20
PS Moti Nagar
State Vs. Vishnu

22.05.2020

This is an application U/s 437 Cr.p.C moveG O f
accused/applicant Vishnu for grant of bail.

Present:  Sh. Prem Singh, Ld. Counsel for apolicant

 ETala

|0 has filed the reply to the bai! application
Heard and perused.
The allegations against the accused/applicant @
and serious and accused ic habitual offender. 10 has staled n his
report that there ic likelihood of accused commituing tne Sa
offence again if he is released on bail. in these circumstances
there is apprehension that accused may try to interfere with Ine
administration of justice. Hence, | do not.deem it fit to release the
accused on bail at this stage.

Hence, the bail application is dismissed. Copy of this
order be given dasti. v

Scanned with CamScanner
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FIR No.616/19
pPS Tilak Nagar
State Vs. Ravi Kuswah

22.05.2020

This file is taken up again on filing of bail bond verification report by the 10.

Present: None for the State.

Ld. Counsel for apphcant/accused Ravi Kuswah.

IO S| Praveen Kumar has filed bail bond verification report of
applicant/accused Ravi Kuswah.

Heard.

Perused.

In view of the report filed by the 10, bail bond and surety bond

of accused/applicant Ravi Kuswah is hereby accepted. Earlier given date

KISHOR w/(\
S

stands cancelled.

-05.2020
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ion for release of the vehicle bearing registration

ounsel for applicant.

1) eking release of vehicle bearing no. DL-8CL-
to the application has been filed by the 10. Same is

ing in view the report of 10 and law laid down by Hon'ble High
l=d as Manijit Singh Vs. State; crl. M.A. No. 16055/2013

/ laid down by Hor' ble Supreme Court of india in case
~mbalal Desai and C.M. Mudaliar Vs. State of Gujrat;(2002)

)
)
)
)
(/)
(48}
ot
=

rated, accordingiy, 10-as weli as SHO PS Mundka are

el -~
r,_. e
Tl

———

- -~'=23= the 2hove mentioned vehicie to the apohcant/ registered owner of the

mansian=d vehicle against the indemnity bond of Rs. 40,000/-
-=.= onotagraphs of above mentioned vehicle from all possible angles including
engine number and cha mber and file the same ‘alongwith charge sheet,
) 10 gat panchnama and p hotographs of above mentioned vehicle attested and
~ountersignzd by complainant/affected paity as well as by the applicant and 10.
Lpplication moved by applicant stands disposed of accordingly. 10
2= 320 are directed 10 do the needful within seven days from today and to file

Copy of this order be given dasti.

g -
ISNeCe renntt

e ...A....._.!L
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FIR No0.137/2020
PSS Kirtt Nagar
State VsS. Ashok Kumar

U/s 188/269 IPC & U/s 3 The Epulemic Diseases Act 1897

22.05.2020

This is an application for release of the vehicle on superdar.
Present: Ld. APP for the State.
Applicant/owner in person.
vehicle peanng

release of :
fited by

This is an application seeking
Qhication has been

No.DL1LW-6244 on superdari. Reply to the app
the 10. Same is perused.

Heard. =4

Keeping in view the report of 1C and iaw laid down by Hon DIE

High Court of Delhi in case titled as Manjit Singh Vs. State; Cr 1A NO
by Hon'ble Supreme

16055/2013 wherein inter-alia the law laid down |
Court of India in case titled as sunderbha Ambalal Desar and L.

Mudaliar Vs. State of Gujrat;(2002) 10 SSC 283 nhas been renerated,
accordingly. 10 as well as SHO PS concerned are directed as unaer

(i) to release the above mentioned vehicle 16 the apphicant / registered
owner of the aforesaid vehicle subject to piepanng detailed proper
panchnama of above mentioned vehicle against the indemnity bond of RS

4,50,000/-,
(i) take photogra
including engine

charge sheet,
(i) to get panchnama and photographs of abcve mentioned vehicle

attested and countersigned by complainanvaffected party as well as by the
applicant and 10. :

phs of above mentioned vehicie from ali possible angles
number and chassis number and file the same alongwith

Application moved by applicant stands disposed of accordingly. 10
and SHO are directed to do the needful within seven days from today and
to file compliance report. Copy of this crder be given dasti.

~

&g@n{éxﬁm;t
/ DRNAEST, THC
/& 1.05.2020
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FIR N0.215/2020
PS Punjabi Bagh
State Vs. Not known

U/s 188/269 IPC & U/s 3 The Epidemic Diseases Act 1897

22.05.2020

This is an application for release of the vehicle on superdari.

Present: Ld. APP for the State.
Applicant/owner in person.

tion seeking release of vehicle bearing

This is an applica
plication has been filed by

No.DL1ZC-0389 on superdari. Reply to the ap
the 10. Same is perused.
Heard.
Keeping in view t
High Court of Delhi in case tit

16055/2013 wherein inter-alia

Court of India in case titled as
rat;(2002) 10 SSC 2

Mudaliar Vs. State of Guj

accordingly, 10 as well as SHO PS concerned are directed as under :

(i) to release the above mentioned vehicle to the applicant / registered
owner of the aforesaid vehicle subject 10 preparing detailed proper
panchnama of above mentioned vehicle against the indemnity bond of Rs.

6,00,000/-,

(ii) take photographs of above mentione
including engine number and chassis number and
charge sheet,

(i) to get panchnama and photographs of above mentioned vehicle
attested and countersigned by complainant/affected party as well as by the

applicant and 10.

he report of 10 and law laid down by Hon'ble
Vs. State; Crl. M.A. No.

led as Manijit Singh
the. law_laid down by Hon'ble Supreme

Sunderbhai Ambalal Desai and C.M.
83 has been reiterated,

d vehicle from all possible angles
file the same alongwith

Application moved by applicant stands disposed of accordingly. 1O
ancj SHO are directed to do the needful within seven days from today and
to file compliance report. Copy of this order be given dasti.

j—
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FIR N0.207/2020

PS Punjabi Bagh

State Vs. Not known

U/s 188/269 IPC & U/s 3 The Epidemic Diseases Act 1897

22.05.2020

This is an application for release of tha veiicie on superdari.

Present: Ld. APP for the State.
Applicant/owner in person.

This is an application seeking reease of vehicle bearing
No.DL1ZB-7545 on superdari. Reply 1C the appi.cation has been filed by
the 10. Same is perused.

Heard.

Keeping in view the repct
High Court of Delhi in case titled as Manjit Singh

of 10 ana law '2id down by Hon'ble
/5. State: Crl. M.A. No.

16055/2013 wherein inter-alia the aw . lad dovia Dy Fionble Supreme
Court of India in case titted as Surderhio Aminaial Desal and C.M.
Mudaliar Vs. State of Gujrat;(2002}) 10 SSC 28
accordingly, 10 as well as SHO PS conceriied aie directed as under :

(i) to release the above mentioned vehiciz © the applicant / registered

owner of the aforesaid vehicle subject © orepaiing detailed proper

panchnama of above mentioned vehicie against the indemnity bond of Rs

5.00,000/-,

(ii) take photographs of above mentioned vericle fom all possible angies
including engine number and chassis number aid fle the same alongwith
ge sheet, mish el LA

to get panchnama and photograptis - of “above mentonad vehicle
attested and countersigned by complainaftefect=t party aswell es 0y e
applicant and 10. Rl |

Application moved by applicant stands disposed of accordingly. G
and SHO are directed to do the needfu! within sever days from teday end
to file compliance report. Copy of this order e giver fast.
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FIR N0.85/2020

pPS Tilak Nagar

State Vs. Himanshu Walia
U/s 379/356/34 IPC

22.05.2020

This is an application for necessary direction to the Superintendent,
Central Jail No.10, Rohini, Delhi to release the applicant/accused
Himanshu Walia.

Present: Ld. Counsel for applicant/accused.

Reply filed by the Deputy Superinte'ndent,‘_Centra\ Jail No.10,
Rohini, Delhi.

Heard.

Perused. |
In view of the bail order. pas.sed oy the court on 16.05.2020 in
respect of applicanﬂaécused Himanshu Waiia admitting him on interim bail
for 45 days, the Deputy Superintendent, Centrai Jail No.10, Rohini, Delhi
is directed to accept the personal b'ond_of_ applicant/accused Himanshu

Walia irrespective of verification of his addiess.

Application is disposed off accordingly.
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NS

e FIR No. 07947/20

pS Tilak Nagar

State Vs. Harsh @ Harish & Ors

22.05.2020

Fresh charge-sheet has been filed.
present: Noneé for State.

Accused are stated to be in .

|O in person.

put up for consideration before concer
06.06.2020.

ned court on
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FIR No. 6076/20

PS Hari Nagar
State Vs. Devender @ Vikas @ Parvesh

22.05.2020

Fresh charge-sheet has been filed.

Present: None for State.
Accused Devender @ Vikas @ Parvesh is stated to be In

JC.
Accused Vinay @ Kuldeep on court bail.

O in person.
Put up for consideration before concerned court on

02.06.2020.
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FIR No. 39/20
PS Nangloi
State Vs. Rajan @ Lala

22.05.2020

This is an application U/s 437 Cr.p.C moved 0N behalf of

accused/applicant Lala Singh for grant of bail.

Present: None for State.
Sh. Ayub Khan, Ld. Counsel for applicant / accu

ived. Reply perused

sed.

Reply to the present bail application rece
It is submitted by Ld. Counsel for the accused that the

since 18.02.2020 and has
oVIOUS convict or

accused is in judicial custody peen falsely

cated in the present case and accused is not a pr

impli
habnualoﬁenden

Considering the submissic
al, | deem it it 10

yns made and further the fact that

admit the act used on bail.

allegations are matter of tri
in view of stated facis

and submissions made, accused

Accordingly.
Rajan @ Lala is admitte in the sum of Rs

10,000/~ with on€ surety if

d to bail on furnishing bail bond
1 the like amount. Bail bond furnished and

accepted.
Application accordingly disposed off.
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FIR No. 66/20
PS PV West
State Vs. Rajan @ Lalla

05.03.2020
This is an application U/s 437 Cr.P.C moved on behalf of

accused/applicant Rajan @ Lalla for grant of bail.

Present: Ld. APP for the State.
Ld. Counsel for applicant / accused.

Reply to the present bail application received. Reply

perused.
It is submitted by Ld. Counsel for the accused that the

accused is in judicial custody since 18.02.2020 and has been

falsely implicated in the present case and accused is not a previous

convict or habitual offender.
Ld. APP has opposed the bail application stating that the

accused may threaten the complainant and there is possibility that

he may interfere in the investigation.
Considering the submissions made and further the fact

that allegations are matter of trial, | deem it fit to admit the

accused on bail. Accordingly, in view of stated facts and
submissions made, accused is sdmitted to bail on furnishing bail

bond in the sum of Rs. 10,000/ with one surety in the like amount.

Application accordingly disposed off.

Scanned with CamScanner



